z | TEM NO. 210 COURT NO. 8 SECTI ON 1|

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 840/ 2014

(Arising out of inmpugned final judgnment and order dated 17/07/2006
in CRLA No. 1009/1994 passed by the H gh Court O Judicature at

Al | ahabad)

MATRU Petitioner(s)
VERSUS

STATE OF U. P. Respondent ( s)

(with appln. (s) for bail and exenption fromfiling c/c of the
i mpugned judgnment and exenption fromfiling OT. and office report)

Date : 17/10/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE J. CHELAMESWAR
HON BLE MR JUSTI CE Pl NAKI CHANDRA GHOSE
For Petitioner(s) M. Shiv Kumar Suri (ac), Adv.
For Respondent (s) M. Abhi sth Kumar, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
Not taken up.
[O P. SHARMA] [ 1 NDU BALA KAPUR]
COURT MASTER COURT MASTER

Signature Not Verified
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Om Par kash Shar ma
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